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Standing Counsel, was present and heard.
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most suitable candidate.

The Respondenis by detailed

filing a

comparative statement of merit of all the candidates
24 w number), they have submitted that the
Respondent No. 4 was selected since he had secured

more poreentage of marks i Higher Sccondary
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further stated that candidature of the applicant at
No.23 lacked pn the following grounds:-

That his application was received on
272.03.00, after the stipulated date fixed

1
1
i

for receipt of the applications.

Tic had failed to submit declaration to
the effect that the applicant if selected,
must before appointmont to the post, P
fake up his residence In the post )
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The above averments made in the counter have
Hoi heen controverted by the applicant by filing any
rejoinder.

in view of the uncontroverted facts as

o

brought out in the counter by the Respondents, we se¢
no merit in this O.A. which is accordingly dismissed.

Ngo costs.




